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IN TM: CUITRkL, ;D1(INIsnwE TEIBtjNpJ 
!-IYDERARkD BENCH AT HYDERABAD 

THE HOFVBLE MRJ5TUSTICE V.NEEL;WRI RAO 
VICE C}jaIRw,jq 

If 
1) 

THE HON'BLE 14.A.B.GORTY ; YiEMBER(/1D) 

THE 	'BLE )42. T . CH,\HDRASE}wJa REDLY 
( 	 NENBR(J) 
AND 

THE HON'BLE 14R.P.T.TIRWENGAJJLJ4 ;M(A) 

Dated ; 	-1993 

0 RDER/JUBer12!er- 

N.h. 	C.A. No. 

i 

O.A.No. 	

3\çq1 

T.A..No. 	 (w.p. 

Admitted and Interim directions 
issued 

Allowed 

Dais osed of with directions 

Dais issed 

Digt issed as withdrawn 

Dig ssed for defau1t, 	
) 

Rej cte/ Ordered 

No order 
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IN THE CENTRAL ADMINISTRaTIVE TRIBUNAl, HYDERAa.o EFflCH AT HYDEPABAD 

O.A.NO. 6'3 	ig 

Between; 
	 Date of Order: 6/7-93 

iS 

PivThional F.ailway Me.nager, (w) 
South Ceiitral Railway, Secunderabad, 

Perrmncnt T.7y Inq'rctor (con) 
S.C.Rly, Secunderabad. 

chiefl Signa3. Inspector, 
Signal & Telecontnunicauorj LEpartrnent, 
S.C.Rly, Secunderabad. 

applicants. 

and 

2. Presiding Officer, Labour Court, 
Narayanagnda A P. Hyderabad. 

Respotidents. 

For the hpplicantsL Mr.N.I:.Devraj, SC,f or Plys. 

For the Respondentss 	. 

ORAMs 
THE HONT IdLE MR. JUSTICE V.NEELAIRI RAO : VICE CHAIRMAN 

AND 	* 
THE HONTBLE MR.P.T.TIflWENGAjw : NzIaEy:(AnI'TN) 

The Thibunal made the following Order:- 

Admit. The àperation of the order dated. 1l-3-.2 

In C.M.P.No. 	5 	/83 is suspended until further orders. 

Issue notice to the Respondents. 

Post the Case 	6.9.93. 

To 
The Divisional Railway Manager (B.G) S.C.Rly, Secunderabad. 
The Permanent way Inspector (Con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Teleconniunication 
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour Court, Narayenaguda, Hyderabacj. 
One copy to Mr.N.R.tevraj, SC for Plys. CAT.Hyd. 
One copy to Mr. 
One spare copy. 	 - - 




